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To,

The Registrar

National Green Tribunal

Principal Bench

New Delhi.

E-mail : judicial-ngt@gov.in

Sub.- Compliance to the order issued on 08tk April, 2022 by Hon'ble National
Green Tribunal in Original Application No. 230/2022(1.A. No. 69/2022)
Junaid Ayubi Vs. State of Uttar Pradesh And Ors.

Sir,

With reference to the subject mentioned above kindly find enclosed herewith the

Joint Committee Report of the representative of District Magistrate and State PCB in

compliance of the order issued on 08th April, 2022 by Hon'ble National Green Tribunal in

Original Application No. 230/2022(L.A. No. 69/2022) Junaid Ayubi Vs. State of Uttar

Pradesh And Ors.

Encl. : As above.

“ Yours faithfully,

(Rajneesh Kumar Mishr)

ADM (F/R), Saharanpur
Ref. No. and Date as above.

Copy to:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. District Magistrate, Saharanpur, for information.

/

ADM (F/R)
Saharanpur
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JOINT COMMITTEE REPORT IN REFERENCE TO THE HON’BLE
NGT ORDER IN THE MATTER OF OA NO 230/2022 (IA NO 69/2022)
Junaid Ayubi Versus State of Uttar Pradesh and Ors

I.  Hon’ble NGT vide its order dated 08.04.2022 in 'the matter of
OA No. 230/2022 (IA NO 69/2022) Junaid Ayubi Versus State of Uttar
Pradesh and Ors. constituted an independent two members committee
comp’rising District Magistrate, Saharanpur and State PCB.

2.  The relevant Para of said Hon’ble NGT order pertaining to the mandate of the
committee is reproduced here under :-

“eereeen2. We accordingly constitute a joint Committee comprising

District Mégistrate, Saharanpur and State PCB to look into the matter and take

remedial action in accordance with law and furnish a factual and action taken

report within two months by email at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR support PDF and not in the form of Image PDF.

District Magistrate, Saharanpur will be the nodal agency for coordination and

com;;liance 7

3. For the compliance of Hon’ble NGT directives following members have been

nominated by the concerned departments :-

L. Shri Rajneesh Kumar Mishr, ADM (F&R), Saharanpur
I1. Dr. D.C. Pandey, Regional Officer, U.P. Pollution Control Board,
Saharanpur.
4.  The committee had conducted a meeting with the authorities concerned on

dated 03-06-2022 to discuss the instruction of Hon’ble NGT. The representative
of the following concerned departments are present in the meeting :-
"I Shri Rajneesh Kumar Mishr, ADM(F&R) , Saharanpur
II.  Shri N.K. Das, District Mining Officer, Saharanpur
[Il.  Dr. D.C. Pandey, Regional Officer, U.P. Pollution Control Board,
Saharanpur.

[V.  Shri Vikas Chandra, E.E. ICD, Irrigation Department Saharanpur.

V. Shri Arun Kumar, District Horticulture Officer, Saharanpur.

VI. Tehsildar, Behat.
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The Committee has decided that factual report shall be submitted

by the concerned departments in view of the complainant against M/s.

Akash Ganga Stone Crusher, Khasra No 27/1, 35M Village Said

Mohammadpur Garh Ahatmal, Tehsil- Behat, District- Saharanpur.
The report of the following concerned departments has been submitted :-

L. [rrigation Department

II.  District Horticulture department

| [II.  U.P. Pollution Control Board, Saharanpur

IV.  Revenue Department, Behat, Saharanpur
Report dated 04.06.2022 submitted by the irrigation. As per report Department
distance from Yamuna River Flood Plain Zone to the site of M/s. Akash Ganga
Stone Crusher is more than 500meter. The report enclosed as Annexure —L.
District Horticulture Officer, Saharanpur has mentioned in the report on dated
24.06.2022 that M/s. Akash Ganga Stone Crusher, Khasra No 27/ 1, 35M
Village Said Mohammadpur Garh Ahatmal, Tehsil- Behat, District- Saharanpur
in question is not situated in the fruit belt area and there is no mango orchard
cateéorised as fruit orchard at the distance of 1500 meter in East-West and 500
meter in North-South Direction. The report enclosed as Annexure —II.
U.P. Pollution Control Board, Saharanpur has submitted its report dated
24.06.2022. As per report the Board has issued Consent to Establish (CTE) to
M/s. Akash Ganga Stone Crusher, Khasra No 27/1, 35M Village Said
Mohammadpur Garh Ahatmal, Tehsil- Behat, District Saha.ranpur vide letter no
95175 / UPPCB / Saharanpur (UPPCBRO) / CTE / Saharanpur / 2020
dt 11.06.2020 on the basis of certified distance provided by mining officer,
irrigation department, forest department, District Horticulture Officer and
Reve'nue Department. The Distance provided is as per U.P. Pollution Control
Board Guidelines, 2010. Later on Board has issued CTO (Consent to Operate)
Air/Water to M/s. Akash Ganga Stone Crusher, Khasra No 27/1, 35M Village
Said Mohammadpur Garh Ahatmal, Tehsil-Behat, District- Saharanpur.
The validity of CTO is upto 31.07.2022. The CTE &CTO and Reports enclosed

as Annexure-III.
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Joint Magistrate / SDM, Behat has submitted report dated 05.07.2022 regarding
the M/s. Akash Ganga Stone Crusher, Khasra No 27/1, Village Said
Mohammadpur, Garh Ahatmal, block Faizabad. The report is as follow :-

i. The distance of village Said Mohammadpur Garh (Must) Pargana

Faizabad to the Akash Ganga Stone Crusher is 748 mitr.

ii.  The distance of Main Stream of Yamuna River to the Akash Ganga
Stone Crusher is 740 mtr.

iii. The distance of nearest orchard from the Akash Ganga Stone

: Crusher is 503 mtr.

- The report is enclosed as Annexure —IV

10. It is also to be reported that the unit has engaged Indian Institute of Technology,
Roorkee for the measurement of shortest distance between the site of M/s.
Akash Ganga Stone Crusher, Khasra No 27/1, 35M Village Said Mohammadpur
Garh Ahatmal, Tehsil-Behat, District- Saharanpur. Finding of IIT Roorkee is on
the basis of Survey and Measurement using GPS coordinates. As per report the
shortest distance between site of M/s. Akash Ganga Stone Crusher, Khasra No
27/1, 35M Village Said Mohammadpur Garh Ahatmal, Tehsil- Behat,
Saha;anpur and HFL of Yamuna River is 616.518 mtr (say 616.52 mtr). The
report of IIT Roorkee is enclosed as Annexure —V.

11. A screening Plant Viz Jay Hanuman Screening Plant mentioned by the
complainant is dismantled in compliance of Hon’ble Supreme Court order dated
16.01.2012. As the screening plant installed without obtair'ling NOC from the
concerned auth(;rities and no revenue record available.

12. UP Pollution Control Board Guideline as amended dated 10.02.2022 is attached
as Annexure-VI.

13. The following Chart shows a permitted distance in the U.P. Pollution Control

Board Guidelines and Certified distance by the concerned authorities

Permitted Distance Certified by concerned authorities

|. |Minimum distance from habitation | 748 mtr from Village Said
(min 20 houses) -500 mtrs Mohammadpur

(Page 3of 5)
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4 B :
/ 9. Mmimum ©  distance  Jrom.  mango 1500 mtr from East-West Direction

orchard/mango fruit orchard S
(min 100 fruit trees) -500 mtrs 500 mtr from North- South Direction

More than 500 mtr in irrigation Belt
and 616.52 mtr in the report of IIT
Roorkee.

3. | Minimum distance from River flood Zone
Area -500 mtr

14.  The unit has applied for registration of well from ground Water Department
Gov. of Uttar Pradesh on dated 17.06.2022. The report enclosed as

Annexure -VII.

Committee Member Signature

Shri Rajneesh Kumar Mishr, ADM (F&R) , y
Saharanpur

Dr. D.C. Pandey, Regional Officer, U.P. %ﬁ/

Pollution Control Board, Saharanpur.
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(i)  The District Collector, District Superintendent of Police, and the Additional Director (Mining Division) of
Saharanpur, would see that no illegal mining be carried on in the District.
(ii) They are directed to take immediate steps to close down all illegal operating screening plant/crusher etc on
both sides of the River Yamuna forthwith and the illegally mined Sand, Bagri and Boulders and the vehicles be
seized forthwith;

(iii)  Screening Plant/crushers located on either side of the River Yamuna, within the prohibited zone and operating
in violation of guidelines issued by the U.P. Pollution Control board and/or within the prohibited zone, shall be
immediately dismantled.
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UTTAR PRADESH POLLUTION CONTROL BOARD

Validity Period :17/05/2020 To 16/05/2022

Ref No. - Dated:- 11/06/2020
95175/UPPCB/Saharanpur(UPPCBRO)/CTE/SAHARANPUR/2020

To,

Shri DEVENDAR SINGH

M/s AAKASH GANGA STONE CRUSHER

KHASRA NO. 27/1,35 M VILLAGE SAID MOHAMADPUR GARH GARH, TEHSIL
BEHAT,SAHARANPUR,247121

SAHARANPUR

Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 8614063 dated - 17/05/2020. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

L. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :  30°15'17.0"N 77°32'26.1"E
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
RIVER BED MATERIAL Metric Tonnes/Day 500
(RBM)
C- Product with capacity :
: Product Detail
Name of Product Product Quantity
CORSAND, BAZARI STONE GRITS & 500
DUST T/DAY
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
Nil Metric Tonnes/Day 00 00

2 Water Requirement (in KLLD) and its Source :

Source of Water Details

Source Type Name of Source Quantity (KL/D)
Other SUBMERSIBLE 5.0
i : Digitally signed b
3 Quantity of effluent (In KLD) : SHIVR AM SHSII\;; Ay; zruwﬁ

Date: 2020.06.11
MAU RYA 19:36:56 +05'30'



Effluent Details
Source Consumption Quantity (KL/D)
Domestic 1.0 3
Others(Dust Suppression) 2.0
Others(Washing) 2.0

Fuel used in the equipment/machinery Nanie and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/k]d) Use
Diesel 0.2 380 & 10 K.V.A DG SETS

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 16/05/2022 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

[t is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Digitally signed

SHIV RAM by stiv ram

el itions: MAURYA
pecific Conditions MAURYA bite:202006.11

19:37:06 +05'30'



1-This Unit will be established on the land of M/s Akash Ganga Stone Crusher, Khasra No. 27/1 &
35M, area 1.5 Hector Village Said Mohamadpur Garh, Tehsil Behat, District- Saharanpur on
location whose latitude and longitude is 30°15'17.0"N & 77°32'26.1"E

2-Unit will not expand, add or alter any activity in the proposed plant without prior consent of the
State Board. .

3-Unit shall not discharge any Industrial/Trade Effluent outside premises.

4- Unit will ensure sewage disposal through Septic Tank/Soak Pit & also appropriate toilets and
bathrooms shall be provided to the workers.

5.Use of water in the production process should not exceed 5.0 K.L./ day according to the proposal
in the process category. The water used in the process should be reused through settling tank
6-Unit will ensure proper arrangement of Rain Water Harvesting for Ground Water Recharging.
7_Unit shall follow all the provisions of Solid Waste Rules 2016, Construction and demolition Rules
2016, Noise Pollution (Regulation and control) Rules 2000 & Hazardous Waste (Management and
Transboundary) Rules 2016.

8-Unit shall obtained N.O.C from Central Ground Water Authority for the abstraction of ground
water and a copy of above NOC will submit in this office within 03 month.

9.Unit is directed to comply the provision of Section 21/22 and Section 25/26 of Air Pollution
(Prevention & Control) Act 1981 & Water Pollution (Prevention & Control) Act 1974 respectively
with the compliance of above mention conditions.

10-The unit shall install water meter on the water intake point and will maintain a logbook regarding
that.

11-This CTE can be revoked if a public Grievance is received and confirmed against the Unit.
12-Unit shall install air pollution control system as per Feasibility report submitted in this office.
13-During construction phase Unit shall submit Ambient Air Monitoring and Source Emission
monitoring Report within one month.

14-Unit shall installed proper arrangement of air and noise pollution control on proposed D.G. Sets
has been capacity 380 KVA & 10 KVA.

15-Unit shall not store the raw material outside the factory premises.

16-Unit shall ensure the development of Green belt inside premises as per the guidelines.
17-Procurement of raw material should be done as per the guidelines of Mining Department and for
it storage letter and order to be get from District Magistrate officer (Mining Department) Saharanpur.
And the same should be submitted in this office.

18-If any information found {o be false in future provided by proposed unit this NOC will
automatically be deemed cancelled. o

19-Land use certificate from Competent Authority shall be submitted within one month in this
office.

20-As per flood zone certificate issued by Irrigation Department Saharanpur, if flood zone will be
changed in future this NOC will deemed as cancelled.

21-Unit shall comply all order/directions passed by Hon’ble Supreme Court/Hon’ble High Court/
Hon’ble National Green Tribunal.

22-This Noc issued under on basis of information provided by concern department (Irrigation,
Mining, Horticulture, Forest, Revenue department) submitted by the proponent.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above

mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 11/07/2020 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

SHIV RAM S5 suia
Date: 2020.06.11
MAURYA (55717 +0s30
Regional Officer
Saharanpur

Dated:- 11/06/2020

Copy To -

Regional Officer
Saharanpur
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Udyog Aadhaar

Previous Registration details-if any

h Naticnal Industry Classification Code

| SN NIC2Digit  NIC4 Digit

08 - Other 0810 - Quarrying 08106 - Operation of sand or gravel pits, basalt /

1 miningand of stone, sand and as a flux or raw material in
quarring materials for construction

NIC 5 Digit Code

Acknowledgement Date of Filing 06/03/2020 Date of Printing

Disclaimer: This is computer generated statement, no signature required.
Prirted from udyogaadhaar.gov.in

Myl sme Mobile App (Beta Version) is available now for download. hjps_:llp_lay;ggggle.ggm/glgrglggg,s/delails?ig=msmg,mym§mg

{T_Fe of Enterprise lMicro - .fgn-{all —J Medzum i
[Manufacturing |a B Ic !
[grvlces [D [E R IF '
[UAM No. |up54aoouo:.s ‘
Udyog Aadhaar Registration Certificate
Udyog Aadhaar Number UP64B0011025
Name of Enterprise AKASH GANGA STONE CRASHER
Location of Plant Details
SN Flat/Door/Block No. Name of Premises/Building Village Road/Street/ Lane ArealLocality City Pin State District
KHASRA NO, 27/1, SAID MOHAMMADPUR GARH GANDEWAR RAIPUR TEHSIL UTTAR
1 | |
' 35M AHATMAL ROAD BEHAT SAHARANPUR|247121 poanesy  'SAHARANPUR
Official Address of Enterprise VILLAGE SAID MOHAMMADPUR GARH TEHSIL BEHAT SAHARANPUR
District SAHARANPUR State UTTAR PRADESH PIN 247121
Mobile No: 9058407120 Email: malikrvr90@gmail.com
Date of commencement 14/02/2020
Major Activity MANUFACTURING
Enterprise Type Small

porphyry, clay (ordinary), crushing and breaking of stone for use
lime or cement, manufacture or as building material, road metal or ballast and other

Activity Type

Manufacturing

06/03/2020
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= UTTAR PRADESH POLLUTION CONTROL BOARD

A\ 1/ . . . .
QQ%J%{“‘%" Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010
' Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com
CONSENT ORDER
Ref No. - Dated : 11/11/2020

108334/UPPCB/Sahar anpur (LAB)/CTO/air/[SAHARANPUR/2020

To,
Shri DEVENDAR SINGH
M/s M/SAAKASH GANGA STONE CRUSHER

KHASRA NO. 27/1,35 M VILLAGE SAID MOHAMADPUR GARH GARH, TEHSIL
BEHAT,SAHARANPUR,247121

SAHARANPUR

Sub; Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
toM/s. M/ISAAKASH GANGA STONE CRUSHER

Reference Application No. 9911675 Dated : 11/11/2020

1 With reference to the application for consent for emission of air pollutants from the plant of M/s M/S
AAKASH GANGA STONE CRUSHER. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent isvalid for the period from 23/10/2020 to 31/07/2022 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

REGIONAL OFFICER
SAHARANPUR

Enclosed : Asabove
(condition of consent):

Copy to:

REGIONAL OFFICER
SAHARANPUR



3(a)

3(b)

3(0)

U.P. Pollution Control Board

Dated : 11/11/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Stone Grit, Dust, Bajri &
Coresand-500 MT/Day.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Typeof Fue Stack No. Parameters Height
Sour ce
1 380 K. V. A DIESEL 01 Particulate As per EPA
Matter norms
2 10KV A DIESEL 01 Particulate | As per EPA
Matter norms

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

S.No Stack No Parameter Standard
1 01 Particulate Matter As per EPA norms
2 02 Particulate Matter As per EPA norms

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/M OEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will filetherenewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:



This Consent is granted/renewal on the recommendation of RO and subject to following conditions:
This Consent isfor: @) The Compliance to the norms for emission as prescribed in schedule-1 of
environment (protection) Rules, 1986 as may be prescribed by the Board. b) Noise and ambient air
quality to be maintained within Ambient Air Quality Standards for noise as specified in schedule I11
of afore said Rules. ¢) The effluent (domestic /industrial) conforming to the limits as prescribed in
Schedule-I or Schedule-V1 of Environment Protection Rules 1986 as amended or as may be
prescribed by the Board.

1.Unit shall not discharge any kind of Industrial effluent.

2.Unit shall comply all the provision Solid waste Management rule 2016.

3.Unit shall not pollute any water sources in the arealike drinking source, pond or well etc.
4.Suitable species of trees and curtain plants shall be planted and maintained within and along the
periphery of the premises, forming a green belt to improve the environment.

5.No debris shall be thrown along the roads or water course and the debris shall be either utilized or
disposed in designated dumping sites.

6.Unit shall develop green belt 10 meter or 33% of Tota area (whichever isless).

7.Unit shall maintain the stack height of D.G. set as per EPA Norms.

8.No change or dteration of the industrial plant isto be made without the prior permission of the
Board. Any change in the particulars furnished and/or in the identity of the occupier/authorized agent
isto be intimated to the Board forthwith.

9.The project proponent shall be liable to clear any past/current liability on account of difference
consent fees if detected at any subsequent stage.

10.In case of process disturbance/failure of pollution control equipments, the respective Units shall
be shut down and shall not be restarted until the control measures are rectified to achieve the desired
efficiency.

11.1f operations are planned to be done with backup power, the generator shall have adequate
capacity to run all the associated pollution control devices.

12.There shall not be any fugitive emission from the plant or premises.

13.Arrangements of rainwater harvesting shall be provided and maintained.

14.The emission/effluent shall be got sampled and tested by the Unit as well as concerned Regional
Office as prescribed and further renewal shall be dependent up on the results of samples so collected
and tested.

15.Properly enclosed all the equipments in Jaw Crusher Granulator, Vibratory Screen and
Rotopactor by shed made of tin sheets. Must be operate & Maintained properly.

16.Provide properly designed spray facility at raw material feeding point and product delivery point
of each of all equipment for dust suppression. Must be operate & Maintained properly.

17.All the final delivery conveyer belts should be covered and provided with spray facility for dust
suppression. Must be operate & Maintained properly.

18.Properly designed chutes should be provided for discharge of product. Discharge point of all
chutes should be lower than height of wind breaking wall.

19.Wind breaking wall should be provided in front of all the final product discharge points.

20.The unit shall provided water recycling arrangements for re-use of water used in the screening
plant. Must be operate & Maintained properly.

21.The unit shall provide the proper for regular cleaning and wetting of the ground with in the
premises. 22.Flow meter should be provided to measure the daily water consumption and daily water
consumption record for screening, spraying and ground wetting shall be maintained.

23.Proper stack facility and acoustic enclosure should be provided at DG Set.

24.R.C.C. road should be provided from product discharge point to product loading point.

25.Diesel consumption record should be maintained.

26.The unit should submit agreement, which shall clearly indicate the quantity of raw material that
will be supplied by the mine leaseholder to the stone crusher/Screen Plant unit, and with valid
environmental Clearance and Permission from District Collector of mine leaseholder.

27.Unit shall maintained all necessary arrangement for the control of air pollution as per prescribe
guideline.

28.The suspended particulate matter contribution value at a distance of 40 meters from a controlled
isolated as well as from aunit located in a cluster should be less than 600 mg/Nm3. The
measurements are to be conducted at least twice a month for al the 12 monthsin ayear.

29.Unit shall submit monitoring report of Stack Emission/Ambient Air Quality quarterly in this
office. 30.This consent is under Directions of Hon' ble Supreme Court & Hon'ble National Green
Tribunal. 31.The unit shall get the stocks holding license and all conditions should be complied. The
raw |ssued with the permission of competent authority . For and on behalf of U.P. Pollution Control
Board . Regional Officer Saharanpur material should be ensured according to the by-laws of the
mining department.

32.Unit shall ensure all compliances mentioned in stone crusher/Screening Plant guideline before



operation.

33.Unit isdirected to submit N.O.C from Central Ground Water Authority for the abstraction of
ground water within six month from date of this consent order, after that this consent has been
deemed cancelled.

34.As per the flood zone distance certificate issued by Irrigation Department Saharanpur, the unit
shall ensure submission of the flood zone distance certificate every year in the month of September.
35.This consent can be revoked if a public Grievance is received and confirmed against the industry.

I ssued with the per mission of competent authority .
For and on behalf of U.P. Pollution Control Board .

REGIONAL OFFICER
SAHARANPUR



] UTTAR PRADESH POLLUTION CONTROL BOARD

1/ - . . .
ﬁ,fzﬁ,ﬁz& Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010
o Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com
CONSENT ORDER
Ref No. - Dated : 11/11/2020
108354/UPPCB/Saharanpur (LAB)/CTO/water/S
AHARANPUR/2020
To,

Shri DEVENDAR SINGH

M/sM/S AAKASH GANGA STONE CRUSHER

KHASRA NO. 27/1,35 M VILLAGE SAID MOHAMADPUR GARH GARH, TEHSIL
BEHAT,SAHARANPUR,247121

SAHARANPUR

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(asamended) for discharge of effluent to M/s. M/SAAKASH GANGA STONE CRUSHER

Reference Application No :9912928 Dated :11/11/2020

1 For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. M/S AAKASH GANGA
STONE CRUSHER is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent isvalid for the period from 23/10/2020 to 31/07/2022 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

REGIONAL OFFICER
SAHARANPUR

Enclosed : Asabove
(condition of consent):

Copy to:

REGIONAL OFFICER
SAHARANPUR



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexureto Consent issued to M/sM/SAAKASH GANGA STONE CRUSHER vide

Consent Order No. 9912928/ Water Dated : 11/11/2020

4(a)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Stone Grit, Dust, Bajri &
Coresand-500 MT/Day.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Dischar ge Details
S.No Kind of Effulant Maximum daily Treatment facility and
dischargeKL/day dischar ge point
1 Domestic 0.5 Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids As per EPA norms
2 BOD As per EPA norms
3 COoD As per EPA norms

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S.No | Parameter | Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and itslog book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:



This Consent is granted/renewal on the recommendation of RO and subject to following conditions:
This Consent isfor: @) The Compliance to the norms for emission as prescribed in schedule-1 of
environment (protection) Rules, 1986 as may be prescribed by the Board. b) Noise and ambient air
quality to be maintained within Ambient Air Quality Standards for noise as specified in schedule I11
of afore said Rules. ¢) The effluent (domestic /industrial) conforming to the limits as prescribed in
Schedule-I or Schedule-V1 of Environment Protection Rules 1986 as amended or as may be
prescribed by the Board.

1.Unit shall not discharge any kind of Industrial effluent.

2.Unit shall comply all the provision Solid waste Management rule 2016.

3.Unit shall not pollute any water sources in the arealike drinking source, pond or well etc.
4.Suitable species of trees and curtain plants shall be planted and maintained within and along the
periphery of the premises, forming a green belt to improve the environment.

5.No debris shall be thrown along the roads or water course and the debris shall be either utilized or
disposed in designated dumping sites.

6.Unit shall develop green belt 10 meter or 33% of Tota area (whichever isless).

7.Unit shall maintain the stack height of D.G. set as per EPA Norms.

8.No change or dteration of the industrial plant isto be made without the prior permission of the
Board. Any change in the particulars furnished and/or in the identity of the occupier/authorized agent
isto be intimated to the Board forthwith.

9.The project proponent shall be liable to clear any past/current liability on account of difference
consent fees if detected at any subsequent stage.

10.In case of process disturbance/failure of pollution control equipments, the respective Units shall
be shut down and shall not be restarted until the control measures are rectified to achieve the desired
efficiency.

11.1f operations are planned to be done with backup power, the generator shall have adequate
capacity to run all the associated pollution control devices.

12.There shall not be any fugitive emission from the plant or premises.

13.Arrangements of rainwater harvesting shall be provided and maintained.

14.The emission/effluent shall be got sampled and tested by the Unit as well as concerned Regional
Office as prescribed and further renewal shall be dependent up on the results of samples so collected
and tested.

15.Properly enclosed all the equipments in Jaw Crusher Granulator, Vibratory Screen and
Rotopactor by shed made of tin sheets. Must be operate & Maintained properly.

16.Provide properly designed spray facility at raw material feeding point and product delivery point
of each of all equipment for dust suppression. Must be operate & Maintained properly.

17.All the final delivery conveyer belts should be covered and provided with spray facility for dust
suppression. Must be operate & Maintained properly.

18.Properly designed chutes should be provided for discharge of product. Discharge point of all
chutes should be lower than height of wind breaking wall.

19.Wind breaking wall should be provided in front of all the final product discharge points.

20.The unit shall provided water recycling arrangements for re-use of water used in the screening
plant. Must be operate & Maintained properly.

21.The unit shall provide the proper for regular cleaning and wetting of the ground with in the
premises. 22.Flow meter should be provided to measure the daily water consumption and daily water
consumption record for screening, spraying and ground wetting shall be maintained.

23.Proper stack facility and acoustic enclosure should be provided at DG Set.

24.R.C.C. road should be provided from product discharge point to product loading point.

25.Diesel consumption record should be maintained.

26.The unit should submit agreement, which shall clearly indicate the quantity of raw material that
will be supplied by the mine leaseholder to the stone crusher/Screen Plant unit, and with valid
environmental Clearance and Permission from District Collector of mine leaseholder.

27.Unit shall maintained all necessary arrangement for the control of air pollution as per prescribe
guideline.

28.The suspended particulate matter contribution value at a distance of 40 meters from a controlled
isolated as well as from aunit located in a cluster should be less than 600 mg/Nm3. The
measurements are to be conducted at least twice a month for al the 12 monthsin ayear.

29.Unit shall submit monitoring report of Stack Emission/Ambient Air Quality quarterly in this
office. 30.This consent is under Directions of Hon' ble Supreme Court & Hon'ble National Green
Tribunal. 31.The unit shall get the stocks holding license and all conditions should be complied. The
raw |ssued with the permission of competent authority . For and on behalf of U.P. Pollution Control
Board . Regional Officer Saharanpur material should be ensured according to the by-laws of the
mining department.

32.Unit shall ensure all compliances mentioned in stone crusher/Screening Plant guideline before



operation.

33.Unit isdirected to submit N.O.C from Central Ground Water Authority for the abstraction of
ground water within six month from date of this consent order, after that this consent has been
deemed cancelled.

34.As per the flood zone distance certificate issued by Irrigation Department Saharanpur, the unit
shall ensure submission of the flood zone distance certificate every year in the month of September.
35.This consent can be revoked if a public Grievance is received and confirmed against the industry.

I ssued with the per mission of competent authority .
For and on behalf of U.P. Pollution Control Board .

REGIONAL OFFICER
SAHARANPUR
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AN N ERUNE L

Report
of the Project Work

Measurement of shortest distance between the
site of M/s Akash Ganga Stone Crusher,
Village- Said Mohamadpur Garh, Pargana-
Faizabad, Tehsil- Behat, Distt.- Saharanpur, and
HFL of Yamuna River

Project Investigators

Prof. P. K. Garg
Prof. R. D. Garg

Civil Engineering Department
Indian Institute of Technology Roorkee
Roorkee-247667, Uttarakhand

May 10, 2022



Preamble

The propr'letor of firm M/s Akash Ganga Stone Crusher, Village- Said Mohamadpur Garh, Tehsil-
Behat, Distt. Saharanpur approached IIT Roorkee to undertake the work for shortest distance
meas-urement betwéen the site of the Stone Crusher and HFL of Yamuna River there. The map of
the site of M/s 1.\ka§h Ganga Stone Crusher covering Khasra Nos. 354, and 27/1 provided by the
client is shown in Fig. 1. 1IT Roorkee agreed to carry out the proposed work as per IIT Rules.

Introduction

IIT Roorkee team members visited the site of M/s Akash Ganga Stone Crusher on May 8, 2022 to
carry out th.e measurement work. The team members did the reconnaissance survey of the whole
area to decide the locations for setting up the modern surveying instruments as well as locations
for taking up the measurements. Flood plain zone of Yamuna River towards the UP state side was
identified on the ground. Field photographs of the site are shown in Figures 2 and 3, as closer view

of the site and distant view of River Yamuna, respectively.

The High Flood Level (HFL) of Yamuna River is 207.49 meters that reached on Sept. 6, 1978 after
around 7 lakh cusecs (cubic feet per second) water was released in Yamuna on Sept. 3, 1978 at
04:00 hrs from Tajewala Barrage. This barrage was decommissioned and replaced by Hathnikund
barrage in early 1990s. The flood monitoring of River Yamuna began in 1963. Since then, the river
has experienced high floods in years 1988, 1995, 2010 and 2013. The 2010 and 2013 floods also

crossed 207 metres mark but fell short of 1978 level (ie. 20749 meters). [References: ()

https://sandrp.in/2018/07/28dlaods-ﬂood-monitoring;in-yanmna—july-zo18/. (i) Azhar Hussain, 2015, Fi lood Peak
Estimation at Hathnikund and Okhla Barrage, Journal of Civil Engineering and Environmental Technology, Volume
2, Number 13; July-September, 2015, . 40-45. http.'/Mww.blshisanskriliorg’jceet.hlml. and
(h‘i)hnp://scertdelhi.nic.ln/w cm/connecl/doil_irrigalion’lrrigation+and+Flood+Comrol/Exu'a2/Flood+Proble

m-+due +to+River+t Yamuna]
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Fig. 1: Map of the site of Akash Ganga Stone Crusher covering Khasra Nos. 35%, and 27/1







Firstly, the GPS (Global Positionin

: s ioning System) was set up at the site to have clear si

satelhtes. (Fig. 4). Geographical 3D coordinates of the site were taken Zar signals tli'om GPS
observations. y taking long-time

Fig. 4: Observations of three dimensional coordinates of the site using GPS

s, a high end Electronic Total Station instrument was sgt up at the
to be taken, therefore the Total Station was set up on the
dal height obtained from the GPS observations has been
used as reference height for this location. A reflector prism was mounted on the pole and it was
kept at the location of duct of the crusher. The prism is also set on a location near river side at an
elevation which was higher than the HFL, such that the distance between the HFL of river and

Total Station equipment is shortest.

After taking the GPS coordinate
site. Since a long view measurement was

top of existing building (Fig. 5). Ellipsoi




Fig. 5: Setting up Total Station equipment on top of building

Figure 6 shows the Prism pole kept at the crusher site, whereas Figure 7 shows the location of
Prism pole for taking Total Station observations above HFL of river. Prism pole was shifted to two
more similar locations nearby ((one on left and another on right side) to carry out the distance
measurements, after taking their heights with GPS observations. F igures 8 and 9 show the second
and third locations of prism pole above HFL of river Yamuna. In all, three distance measurements

were taken from the site to the bank above HFL of the Yamuna river.

Figure 10 shows the view of River Yamuna from another location. GPS observations were taken
at all the three locations to compute the elevation of the points where prism pole was kept to ensure
it is above HFL. Distance measurements from Total Station equipment were then carried out.



Fig. 7: Prism pole at the other end (River side) to measure the distance

7



Fig. 9: Prism Pole at anot

her (third) location above HFL of River to measure shortest distance



Fig. 10: Closer view of Yamuna river

As a cross check, the same distance was measured on high resolution satellite images available
on Google Earth website. The distance was found to be 616.52 m, as shown in Fig. 11.
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These observations at the site are given in Table 1 below.

Table 1: Observations at the site of M/s Akash Ganga Stone Crusher

GPS Deseri 2
r;:; i ription Drs(tl:;lce

Latitude Shortest distance between site and HFL of Yamuna Ri
fitude i ver (D1)| 616.725
30° 15 1.9.78 N [Shortest dfstance between site and HFL of Yamuna River (D2)| 615.942
L;;gzl:ttu;()e v gll:ortest distance between site and HFL of Yamuna River (D3)| 617384
77° 32" 24.30" ortest distance between points from high resolution im 616
o of Google Earth ; i -
e Average distance 616.518
Findings

The shortest distance between the site of M/s Akash Ganga Stone Crusher, Village- Said
Mohamadpur Garh, and HFL of Yamuna River is 616.518 m (SayflGrd B}y =+ /Ox. R. D. Garg
e /

i R
(Prof Po?“f‘l{?ba . (ProfR. D. Garg)

Professoer NS
rtment of Civil Eng oorkes

stitute of Technology
indian ta H rkeo-247 867, India
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".... The sole grievance of the petitioners is with regard to disposal of the representations
dated 4th July, 2020 and 10th July, 2020 pending consideration before the Uttar Pradesh Pollution

Control Board.

Having considered facts of the case, we deem it appropriate to dispose of this petition for
writ by directing the Uttar Pradesh Pollution Control Board to examine and decide the
representations submitted by the petitioners within a period of six weeks from today...."
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ANNEXVRE-VIT

Registration Form

GROUND WATER-DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 1(B)/®id 1(dh
[See rule 6(2)/f T 6(2) 3]
APPLICATI%N FOR REGISTRATION OF WELL
U

y?IZZ. 8:30 AM

LE]

(Commercial/Industrial/infrastructural/Bulk user having N.O.C. issued by Central Ground Water Authority or by

m/mlmma%gﬁﬁﬁﬁ%mwmmmwmm

[UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management apd Regulation Act, 2019.]
[$TR UexT mwgﬁzm\%ﬁﬁm 2019 1Y 10 (1) TT11 (1)]

Applicant's Details
faavor

CJ)
Type of Applicant Behalf of Firm/Company Application Number SRNP0622RIN0103
FTIPR AT HEm
Application Date 17/06/2022
mae fafy
Name of the Applicant DEVENDAR SINGH
AT BT AH
Mobile No. 9319090452 Email ID. malikrvr90@gmail.com
Hrarge Faw 0w ardd
Date of Birth 07/08/1972 @ Gender Male
Sfafy R
Nationality Indian ID as Address Proof Aadhaar Card
Igrgan Frara wamor 3g onét
Aadhaar Card Number 9754-3267-3915 Uploaded Aadhaar Card Download
uats far mar smuR w1
House No./Flat No./Building No. KHASRA NO. 27/1,35M Locality/Village
HHTH Ho/wIe Ho/Ha o VILLAGE SAID MOHAMADPUR  HgeaIATG
GARH, TEHSIL BEHAT
City/Town/Post Office SAHARANPUR State Uttar Pradesh
TRGEIIRE g I
District SAHARANPUR Pin Code 247121
S UG R as
Designation PARTNER Company Name M/s AKASH GANGA STONE
g SO BT A CRUSHER
Company Address 2711, 35 M, VILLAGE SAID Authorization Letter Download
HUHT BT Ul MOHAMADPUR GARH mieR 3
etails of Exis%ell
TUBI
District Saharanpur Block SADHULI KADEEM
EELT Eacd

Plot No./Khasra No.
wWie HSIREERT W&

2711, 35 M, VILLAGE SAID
MOHAMADPUR GARH

Municipality/Municipal Corporation

TR e AR e

No
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6/17/22, 8:30 AM

Registration Form

Ward No./Holding No. N/A Uploadeq Land Details Download
a1E TR v 3ruets f¥ar mar yfey @1 fawor
Uploaded Google / Toposheet Download
Map
3uits frar Tar gy @7 e
Zruefie A
Location Coordinates 30.2553871, 77.5398634 Google Map Download
wi fFdwie e A

articulars of Thg Existing Well

PU BT a%i!l
Date of Construction/Sinking of = 07/06/2018 Type of Well Tube Well/Boring
Well DU DT UPR
P 3t fFPmfor fafy
Discharge of Tube Well
(cum./hr)
a9 31 e (cum.shr)
Housing Pipe If Any No
?
trainer Eetails
?ﬂ

Material of Strainer PVC Number of Strainer(s) 3
VR # amht VR ¥ den

S.No.  Strainer Installed at what Depth from Strainer Installed upto what Depth from Length (In Diameter (In

wH Ground Level (in Meter) Ground Level (in Meter) meter) millimeter)

I R, Y¥ A et meerd w e 2
(e #) )

?ﬁ?{.%—mﬁmmwmt g (fter = (frefifier

# )
1 66.00 72.00° 6.00 200.00
2 78.00 84.00 6.00 200.00
3 84.00 90.00 6.00 200.00
Approx. Depth of Well (In meter) 90.00 Whether There has been Any No
FY BT SrETT TS Hex ﬂ‘) Adverse Report Regarding Water
Quality of the Well? .
T $U & We B qurar S Gy F
¢ wfaga Raré &2
Ground Water Level (In meter) 22.50
yore WY (Hiew )
Details of Existing Pumping Device fera tftf Iusmvor &7 fgwor
Type of Pump to be Used Submersible Pump Capacity (In m%hr) 5.00
WA 5l WA 9T Uy #1 we Y &HaT (m*/hr)
Horse Power (H.P.) 15.00 Length of Suction Pipe (In meter) 50.00
e TR (Tt W TR F ward (ftew )
Operational Device Electric Motor Date of Energization 18/06/2018
uftaras Iusvor
Detﬂs of #tiliza on of Well
U Cal
Purpose of the Existing Well Industrial

framm oo SRwwr

2/4



Annual Running Hours 330.00
a1ffe I (6 #)

Daily Running Hours 1.00
&Fre I (62 #)

Please Submit Mode of
Treatment of Waste
Water/Effluent (For Industries)
SUfRTY ST ' ITAR woret w¥
@ Y

COLLECTION TANK IS MADE
WITH DESILITING FACILITY.

Upload NOC

SFETYRT WHIVGE TS HY

Whether Rain Water Harvesting No
Structure has been Constructed
within the Premises?

w1 afver # auf oo dage
iva= o1 fmtor fasar war 22

Maximum Allowable Annual Extraction of Ground Water:

Download

Does industry come under Yes
MSME?
T I MSME & Sicrfa amar &

2

MSME Certificate No.

THUHTHE THTTOH &1

UDYAM-UP-64-0009473

MSME Certificate Validity

THUHUAE WHIUTOS &1 dear

Type of MSME

THTHTAE BT TSR

NOC Issued By:
SETaRY wETor U @R )

Central Ground Water Authority

Fg ok s witrevor ,

Ground Water Department Uttar Pradesh
i o faumT I wew W

20/10/2031

Micro

Registration Form

Annual Days 330

aifitfes IughT (R )

Whether the Water Supplied in Well No
Area Through Pipe Water Supply or .
Not?

w0 87 ¥ o B Imgff wrgy wremgfe

F aregw A A B2

Please Mention Whether Obtained
NOC from Uttar Pradesh Pollution
Control Board for Discharge of
Effluent/Waste Water or Not?
PUAT ITHE BN B T IR W
wguor o 91 | Safiy warg)
Uy S ware ¥g ARy wETOr
Ty Y fRrar war § Srar @

Yes

Length of Section Pipe (in Meter) 50.00

T UTgY Fi warg (e #)

Any Other Information Which You WE COMMIT TO COMPLY
Would Like to Furnish WITH ALL THE TERMS AND
BIE I TSR WY 31T UG BIAT  CONDITIONS OF THE

aEa e REGISTRATION
CERTIFICATE.
1650.00
MSME Certificate Issuance Date 21/10/2021
THUHTHE YHTOOE & frfaa 3t
fafy
Uploaded MSME Certificate Download
3yets f¥ar mar vHTwEwE wHoraR
No
No
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6/17/22, 8:30 AM Registration Form '\

| Agree/d WEHA §
Note/Ale

+ Separate application forms should be used for registration of each individual well.

+ The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction |
alteration shall be duly authenticated.

+ Incase any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.

+ In case any of the particulars/ information furnished is found to be incorrect at any stage even after issue of the registration, the registration is
liable for cancellation,

+ Please write 'N.A.' against those items which are not applicable.

+ Please attach the following documents along with the application:

+ (a) Document showing proof of ownership of land;

+ (b) Photocopy of Aadhaar card / voter ID | ration card | any other proof of identification.

* (c) Map showing location of the existing well, the command are a and the existing wells which have been refer red to in item no.2(a),

* (d) Affidavit referred to in item no. 7(e)
« The concerned Authority reserves the right to ask for any other document(s) from the owner applicant for examination of the merit of the
case.
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